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12.50 hrs.
QUESTION OF PRIVILEGE

NON-INTIMATION TO THE SPEAKER OF
ARREST AND RELEASE OF SHRI SHIV
SHANKER PrRAasap Yapav, M. P.

MR. SPEAKER: Shri Shiv Shankar
Prasad Yadav in his letter dated the
2nd November, 1973, to me had com-
plained that the intimation regard-
ing his arrest on the 18th October,
1973, at Khagaria was not sent to
me by the authorities concerned.
This matter was also sought to be
raised by Shri Madhu Limaye in the
House on the 15th and 20th Novem-
ber, 1973.

2. The Ministry of Home Affairs,
who were asked under my direction
to furnish a factual note in the mat-
ter, have now forwarded a copy of
the telegram dated the 18th October,
1973 from the Sub-Divisional Officer,
Khagaria addressed to me. The tele-
gram was in Hindi. Its English trans-
lation is as follows:

“Shri Shiv Shankar Prasad
Yadav, Member, Lok Sabha was
arrested on the 18th October, 1973,
under Section 151, Criminal Proce-
dure Code, in connection with
Gherao and was released in the
evening.”
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[Mr. Speaker]

This telegram is dated the same day
on which he was arrested,

3. The Ministry of Home Affairs
have also forwarded a copy of letter
dated the 16th November, 1973, re-
ceived by them from the Government
of Bihar giving particulars of the des-
patch of the above telegram on the
18th October, 1973.

4, As the above original telegram
was not received by me, necessary in-
quiries are being made from the
postal authorities.

SHRI SEZHIYAN (Kumbakonam):
We are not sure whether they had
sent it.

MR. SPEAKER: They had sent the
telegram all right. We have got the
official copy of it. We must know
what happened on the way.
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SHRI SEZHIYAN: It may be
that the SDO might have sent the
telegram to the Home Ministry.

MR. SPEAKER:

to us.

It has been sent
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Their first duty is to the House when
the House is sitting.
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He is very much respectful to our
ancestors also.

12,57 hrs.
PAPERS LAID ON THE TABLE

ERRATUM T0 NOTIFICATION UNDER
Finance (No. 2) Act, 1971 anp Novi-
FICATIONS UNDER CENTRAL Excise
RuLes, 1944

THE MINISTER OF STATE IN
THE MINISTRY OF FINANCE (SHRI
K. R. GANESH): I beg to lay on the
Table—

(1) A copy of Notification Nu.
G.S.R. 1022 (Hindi and En-
glish versions) published in
Gazette of India dated the
22nd September, 1973 contain-
ing erratum to Notification
No. G.S.R. 1455 dated the 1st
October, 1971, under section
51 of the Finance (No. 2)
Act, 1971, [Placed in Library.
See No. LT-5778/73),



